
OPEN COURT

CENTRALADf~IIilJS Tl1t\TIVE TRIBUNAL,ADDITIO~L BENCH

ALI.AAA~D

ovrso : THJS THE 14TH LAY OF NAY 1997

COR.'\M :
Hon'ble Mr. T. L. Verma JM

Hon'ble Mr. D. So.• Baweja AM

C.C.A.91/95
-- -.--. .--.

IN
ORIGII'$\L ApPLlo\TION l'D.Q.W93_

SlT1t.; pan Kunwar Misra W/o Kamla Rati Misra

Ward s ahayak, Military Hospital Gantt. Varanasi

resident of House No.2CB.l-7 Nepali Kathi,

Var a napu L, Vare nas L, - - - - - - - - - _ - - Applicant

CIA Sri V. K. Sr i vasta va

Versus '/ti

1~. Sri S .• K. Kapoor, Commandin~l Officer,

Military HospI't e It Var a nas I

Military Hospita 1 Ja be lpur •
- - - - - - - - - - - - REspondent

C/R Sri s , C. Tripathi.

ORDER (ORAL)

By Hon'ble Mr. T I L. Verma -1M...

71.'

Thos application has been filed for the

alleged breach of the direction issued by a bench of

the Tribunal by its order dated 29.7.1994 passed in

O.A .• No.t 512/93.

The aforesaid OA. was filec for quashing

t he or (er dat ed 23.,3.,1993 whereby sa lary of 26 cays

of the applicant had been deducted anc the order dated

3.2 •.1993 passed by the reSpondent no.3 and for issuing

directions to the reSpondents to make payment of

arrears of salary and the amount of difference
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deducted from her salary and also for giving her

leave amount. This 0';'. was disposed of with the

direction to the respondents to dispose of represen.

tations dated 1~12.U991 and 12.;2.11991by a reasoned

and speaking order. The grievance of the aop lieant is

that the reso0ndents in delilDerate breach of the,

afor esai d direct ions have fai led to disposed of the

aforesaid .kR~«~XG representations. The respondents

have filed C.A., denying the aforesaid a llegat ions.

The respondents have also filed supp~~ CA. in which

details of payment made pursuant J to the a fores-id

direction have been given. The applicant has nat filed

any supP." RA. to the Supp.~ CA. Learned counsel for

the applicant, while admi"tting the receipt of the

payment made as given in the SupP.:Cj\ 0, submitted

that the respondents have not passed any order mueh

less reasoned and speaking on her representations
the peried

dat eQ 1.:12.1991 a nd 12~.'1991 inasmuch as lJ.t;~pt
for micn salary of the petitioner was deducted has

not been regul_rised. ~ SAri S .C.Tripathi appearing

for the respondents has made statement at bar that

payment of salary for the period mentioned in para 4

of the Supp~tc.A. has been made only after regularising

the period of absence of theapplicant during that

peri od , In ot her words, learned counse 1 for the res_

poncerrt s stated that the services of the applicant

during the aforesaid period ha,ueen r equLar Ls ed and

she has beentreated as on duty.

3.~ Inview of the submitiens made by the
Learned counsel for the respondents, we are satisfied
t hat the direct ions issued by this Tribuna 1 ha"t!.been

sulDstantilly complied with •."
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4~' Inview of the above, contempt

pr oeeedrngs is dropped and the notices issued

are dis charged.

MFJvlBER(J)


